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SHRI FARIDUL HAQ ANSARI: Mr. Vice-
Chairman, may I draw your attention to this
fact that there is no Minister present on the
Treasury Benches?

PrOF. M. B. LAL ( Uttar Pradesh): Can
there be a debate in their absence?

SHRI RAJENDRA PRATAP SINHA
(Bihar): We can. go on; there is no harm in
going on.

SHRI CHANDRA SHEKHAR: The House
should be adjourned in the absence of the
Minister. (Interruptions.) The House should
be adjourned. Yes, Sir, how can you proceed
without the Minister? If the hon. Minister is
not present here, the House should be
adjourned—we cannot wait for the Minister—
may be adjourned for two minutes or five
minutes.

SHRI RAJENDRA PRATAP SINHA:
Either we adjourn for five or ten minutes, or
we continue.

THE VICE-CHAIRMAN (SHrRI M. P.
BHARGAVA) : The House stands adjourned for
ten minutes. We reassemble at 2-40 p.m.

The House then adjourned till 2-
40 p.m.

The House reassembled at forty minutes
past two of the clock, THE VICE-CHAIRMAN
(SHRI M. P. BHARGAVA) in the Chair.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mrs. Sinha, you ought to have
bean here at 2.30.

THE DEPUTY MINISTER IN THE
MINISTRY oF FINANCE  (SHRIMATI
TARKESHWARI SINHA) : Sir, I tender my
apology and express my regrets because I came
a little bit late. There was some displacement
of my watch time and I was delayed. I again <
express my regrets.
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SHrRI K, V. RAGHUNATHA REDDY
(Andhra Pradesh): Mr. Vice-Chair-
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man, the national upsurge which ha* given a
thundering blow to the aggressor goes down
in history as one of the most remarkable
features to show how a democratic people can
rise when the occasion demands. As students
of history, Sir, one must have noted that
always a democracy takes a little more time
than other types of political organisations to
rise to the occasion. But when once the
mobilisation is there, the momentum and
speed with which mobilisation can take place
in a democracy would be more remarkable
than in any other type of organisation.
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May L, Sir, in this context say that when we
are dealing with clouds of var, I am afraid
some of the peace conferences being held all
over tho world look like a monumental moc-
kery of peace?

Dealing with the Appropriation Bill, Sir, I
strongly support the Appropriation Bill. In this
context I wish to state that in terms of esti-
mates it is wrong and difficult to fix up figures
and fix up estimates. I« a fluid state like this, I
suppose that the Appropriation demands
placed im the Appropriation Bills are only
symbolic rather than what is actually
necessary. I may be permitted to refer in this
context to some of the points made by Roland
Wilson Esq., who had been one of the
Economic and Statistical Advisers to the
Commonwealth during the year 1940. He had
been asked to advise the Commonwealth
countries when the Commonwealth countries
in those days, that is, the British Empire, had
to face a war situation similar to this. The
membecs of the Government would tie well
advised to go through the pamphlet. In my
opinio*, it is a very useful one, because Mr.
Wilson was an Economic Adviser to the
Commonwealth when the Commonwealth
countries had to face a similar war situation as
we are very suddenly facing now. How the
war on the economic front will have to be co-
ordinated with the war on the battle fronts has
been well laid down
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by him under various items. He
Mtys:—
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"In the mad world of today such
questions cannot be answered even by the
best-informed in advance of actual events,
but without some weighing of the
possibilities and assessment of the
probabilities preparations for war could
not go on. It is obviously unwise to
attempt to prepare for all possibilities, for
this would ordinarily involve a dissipation
of effort which would defeat its own
purpose. Each possibility must be carefully
weighed, not only in the light of its
probability and the seriousness of its
potential consequences, but against the
amount of resources which would be
drained away in providing against it, and
which would, therefore, be no longer

available for guarding against other
possibilities."
I PM.

In other words, he has said that while it is
desirable to have a long range plan for an
industrial base which would support any war
effort, the ideas of long range planning
should not cloud our vision regarding the
immediate possibilities because long range
planning, when an emergency lituation
arises, is altogether different from immediate
planning. While it is true that a strong
industrial base and industrial manpower are
the necessary sina qua non for building »p
any war machinery to defend a eountry,
nevertheless it also must be realised that
unless we are conscious f the immediate
necessities, whatever might be the sources
through which we can get the articles on
which we must depend otherwise, the Jong
range planning will be of no use in relation to
the immediate neces-dties of the situation.

I do not wish to take any more ime. I only
hope that in this context let all of us and all the
people there-lore make more willing surrender
of fceir comfort, their convenience and fceir
old ways of thought in the con-Ident belief that
what we are going '
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to sacrifice would be fully utilised and the

necessary results would be attained.  Thank

you.

Prop. M. B. LAL:  Mr. Vice-Chairman, I
rise to extend my wholehearted support to
the Appropriation Bill that is before the House.
I am prepared to extend my whole-nearted

support  to another  Appropriation Bill
which the Finance Minister may deem
necessary to strengthen our defences. But

I beg to submit, Sir, that my whole-hearted
support is not unconditional. It is conditional.
It i» conditioned by the demand for the
proper use of funds that are being voted
upon by this House today. I beg to submit,
Sir, that there is no contradiction between

whole-hearted support and conditional
support at least in a democracy. In a
democracy even whole-hearted support for

the defence of the Motherland will have to be
conditional support because in a democracy
there is no loyalty to any Party, to any
Government, to any leader, which is not
conditional.  Not to speak of the opposition
Panties and of the people at large, even the
Gov-ernment Party, the ruling Party cannot
extend unconditional support to its
Government and to its leader. Even the
ruling Party retains power to scrutinise the
activities of its Government and its leader,
retains power to see that the authority which
th« Government or the leader exercise* on
behalf of the Party, in the name of the Party, is
exercised in accordance with the policy laid
down by the Party in a conference or in a

committee. [ beg to submit that a person who
demands unconditional support or
unconditional loyalty may be a "Devata",

may be an embodiment and incarnation of the
Almighty God, but he cannot be a democratic
leader. A democratic leader always
understand! his responsibilities to the people,
to the Legislature, to the Party to which he
belongs. And when a person u appointed a
leader, when a Government is appointed,
they are appointed on the condition
that they will funotion in accordance
withth, will of the people, willbe
responsive to the will of the
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[Prof. M. B. Lai.] people,
answerable to the will of the people. .

Suri  SHEEL BHADRA YAJEE: The
country is supreme to any leader. So the
question of conditional or unconditional
support does not arise because the support was
for the country. So he should not raise this
question.

will  be

PrROF. M. B. LAL: Mr. Vice-Chairman, Mr.
Yajee has at least onc. interrupted me in
support of my contention. That is what I was
going to say, that the country is above the
leader. The Appropriation Bill is voted upon
not because Mr. X or Mr. Y is the leader of
the country or is the leader of the
Government, but because the representatives
of the people assembled in this House and in
the other House feel that for the protection of
the wvital interests of the nation this
Appropriation Bill must be voted upon and the
people must be prepared to suffer austerities
for the sake of the protection of our
Motherland. I beg to submit, Sir, that we will
have constantly to remember that the country
is above the leader. The leader is to serve the
country. The country is not to subserve the
interests of any particular leader

What happened i, the last World War in the
Soviet Union? The great Communist leader,
Stalin, during the Second World War built up
a personality cult. With what result? Fifty per
cent, of the members of the Central
Committee of the Soviet Communist Party
elected according to the wishes of Stalin were
liquidated during the War. So this hero
worship, this personality cult is not only dan-
gerous to the opposition Parties but it is a
menace even to the existence of th, ruling
Party. I beg to submit that the personality cult
has deformed the dictatorship in th, Soviet
Union. It will destroy democracy if
personality eult is promoted.

SONUSING DHANSING PATIL
May

SHRI
(Maharashtra): Sir, on a point of order.
I ask whether all this
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discussion is relevant to the Appropriation
Bill?

PrROF. M. B. LAL: I think the hon. Member
was not present perhaps when some Member
talked of complete faith in the Government
and the leader.

Suri  SHEEL BHADRA YAIJEE: That
was unconditional support to the country.
Why are you raising this question?

PROF. M. B. LAL: He wanted unconditional
support and complete faith in the Government
and in the leadership, and I am speaking about
the dangers in such a thing. I am glad that Mr.
Yajee agrees with me, I am sure that the
majority of the Congress Party agrees with
me, but I am only sorry that some members of
the Congress Party think otherwise. I wish
only to point out to them that their ideas are
anti-democratic in character. It will destroy
democracy. What for are we fighting today?

AN. HON. MEMBER: For the country.

PROF. M. B. LAL: The present war, as has
been pointed out by Mr. Chavan, is an
ideological war. It is a conflict between
Communist imperialism of China and
democracy of India. Let us fight this war in
order that democracy is preserved. Let us not
destroy democracy in the name of fighting the
Chinese imperialism. That is what I wish to
say. | beg to submit that I am fully conscious
that an overwhelming majority of the
Congress Party Stands for democracy and they
asserted that democratic right and that
democratic ~ responsibility =~ when  they
demanded the reconstitution of the Defence
Ministry. If they had only .

SHRI AKBAR ALI KHAN: The
Professor Sahib will agree that in the present
context of things the only person who could
fight and defend the country is the leader of
the ruling party.
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PrOF. M. B. LAL: The ruling party has
every right to rule. I am not demanding a
share of power of the ruling party. I am only
reserving my right to offer my support subject
to certain conditions.

Surr SHEEL BHADRA YAIJEE: But you
are defending the argument of the Swatantra
Party by bringing in the question of
conditional support or unconditional support.

PROF. M. B. LAL: I am only opposing the
argument of certain misguided members of
the ruling party.

SHRI SHEEL BHADRA YAIJEE: It is those,
who want to give conditional support, who are
misguided. They ere not true patriots to the
cause of the country.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. M. B. Lai, your time is
over.

PrROF. M. B. LAL: But there were
many interruptions. Won't you give
me some concession for  those
ruptions?

inter

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : And we are considering the
Appropriation Bill here.

PROF. M. B. LAL: I am also speaking on
the Appropriation Bill. I am only saying

THE VICE-CHAIRMAN
BHARGAVA) :

(SHRI
Please wind up.

M. P

PROF. M. B. LAL: . . . that while I extend
my  whole-hearted  support to  this
Appropriation Bill, 1 extend that support
subject to this condition that the funds would
be properly used for the purposes for which
they are being voted upon.

SHrRI AKBAR ALI KHAN: We are all
agreed on that.

PrOF. M. B. LAL: And I am prepared to
vote for further Appropriation
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Bills for the purpose of strengthening the
defences of the land provided ths money that
ia being voted upon today is properly utilised.
So I am only submitting to you that while I
extend my whole-hearted support for the war
effort I reserve my right to place before the
Government, to place before the nation, the
shortfalls of the Government My loyalty is to
the country and not to any particular person or
to a particular Government and I wish to
submit that this distinction will have to be
maintained that in a democracy our loyalty to
the Government and our loyalty to a leader is
subject to our fundamental loyalty to the
motherland.

SHRIMATI TARKESHWARI SINHA: Mr.
Vice-Chairman, Sir, in spite of what the hon.
Member just now said about conditional
support, I am very grateful to the House for
giving unconditional support to this
Appropriation Bill and even the hon. Member
who spoke just now said that he would give
his whole-hearted support. We would very
much like his wholehearted support. We also
welcome the constructive suggestion that there
should be, considering the emergency, more
resourcefulness in our planning, more
economy in the Administration, and all the
other constructive suggestions he has given
but I do not think that anyone can agree that
his arguments asking the Government to do
something useful and improve the Ad-
ministration, can have anything to do with his
so-called  conditional support to this
Appropriation Bill. I have been in this House
a number of times piloting many Bills but this
is the first time when the House has supported
an Appropriation Bill with such a generous
heart.

[THE DEPUTY CHAIRMAN in the Chair.]

It has not minded the additional burden of Rs.
100 crores on the country. I can understand
the sentiments. The real sentiments of the
people of the country can be known only in a
time of crisis. We probably did not know
ourselves that we have this feeling of
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[Shrimati Tarkeshwari Sinha.] dedication,
this feeling of sacrifice, this sense of
perspective and this maturity of thinking.
This has given us an occasion not only to
see a shameless aggression on our borders
but also to search our hearts and find out
with what depth of feeling and dedication
we are pursuing the cause of war. I am
reminded of the hon. Member who said
yesterday—probably he was the first
speaker—that wars are fought not only with
arms and ammunitions but wars are won by
a feeling of dedication to the country. And
this feeling of dedication will be a great
source of strength to us because when we
are not demoralised, nobody can make us
demoralised. It is this appreciation by the
country, by the House, which gives us more
strength, more courage, to face the enemy
and to prove that right will always be right
and there will always be victory ultimately
of the right and not of the wrong.

Appropriation

Now I shall come to some of the points.
About the question of cut or not cut in the
Plan, some hon. Members had certain
apprehensions which do not exist today.
Nobody proposes a cut in the Plan. The
whole Plan has been chalked out for a
certain purpose. The priorities of the Plan
may be changed. A particular target in a
particular sector may have to undergo a
certain change in the perspective of today. A
certain sense of urgency will have to be
created. If there is a certain expenditure
which we find is not necessary for the fulfil-
ment of our one and only objective, that is to
drive out the enemy, we shall certainly see
that such items are pruned down. But I
would like to tell the House that the purpose
of the enemy is not only to take possession
of a few thousands of miles of our territory
but the most significant purpose of the
enemy on our border is to destroy our
economic structure so that the whole world
may see that the economic structure that
India was dreaming to build up through a
planned economy in a democratic pattern
could
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notbe built up in a democratic pattern.
This was a challenge thatwe had given to
the world and we were very successfully
implementing it and creating the utmost
confidence in the world about the structural
basis of our economy, about the motive of our
economy, about the future of our economy and
most of the countries of the world, in spite of all
the difficulties that we were facing in the imple-
mentation of our Plans about foreign exchange
resources, etc., were appreciating the purpose
behind the implementation of our Plans and the
objective which we were pursuing for the
implementation of the Plans. The motive
of the aggressor is not only to occupy our
borders but he is also as serious to destroy the
whole  basic pattern of our economy
which is leading us to prosperity on a demo-
cratic pattern..  Therefore hon. Members must
understand that by leaving one at the mercy
of the enemy or by leaving the
other atthe mercy of the enemy
we shall  destroy  ourselves and not
them.  Therefore let us not be com- . placent
about our basic economic objective. We
should try to see that the vitality of our
economy is properly maintained and prepare
for sacrifices. If is not for me to tell you; it is
not for the House o, for the individual
Members to convince me that there should be
no cutin the Plan. We all understand  this
that there should be no cut in the Plan. ~ And
nobody is suggesting any cutin the Plan. It
will  upset our economic structure. We
have to see—every thinking human being in
this country has to see that pruning is made
when we see non-essential items which can be
postponed or the priorities which can be
delayed, taking into account the
circumstances of today. Therefore the warning
that some of the hon. Members give that
there should be nothing done in regard to
pruning the Plan, should always be
considered not as a dead line, not with a
feeling of compartmentalism but with the
primary objective of fulfilling the one object
that India should
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remain a free country which will lead itself to
the prosperity and happiness of the people.

Madam, many suggestions have been made.
Reference was made to the social welfare
programme. I would like to inform the hon.
Member—he must have read in the papers
yesterday—that Mrs. Mathai who is the
Chairman of the Social Welfare Board invited
some Members of the press and gave the
information that the whole Social Welfare
Board is eoing to be switched over to
providing amenities for civil defence and for
our soldiers. Whatever programme the Central
Social Welfare Board was carrying out will be
primarily diverted to this basic purpose on
which there cannot he two opinions. There-
fore, let us not try to condemn one institution
or another. Let us take the best advantage of
all the structural institutions that we have built
up and the workers that we have under them.
Let us canalise all the sentiments that we have
created in them, and all the consciousness that
has come through these institutions, to the
proper purpose of ours, and that is to fight and
drive out the enemy and bring back the
prestige and honour of our land intact. There-
fore, I do not quite agree with the hon.
Member who spoke that the Central Social
Welfare Board and such institutions should be
wound up. They should not be wound up, but
should be geared more to the efforts that we
are making today.

Then, simultaneously the question of
resources for the Plan was raised. This is not
such a pessimistic subject that we do not have
any hope. We have every hope in this country.
I have come here with the Supplementary
Demands for nearly Rs. 100 crores, but I have
a much better hope that in future the whole
House and the country will themselves come
forward to make more sacrifice and offer
more resources to the *ation. If the sentiment
of the country has been moved to that extent,
the problem of resources will not be thert, it
will
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not complicate the problem of our Defence
programme. When the call for the fulfilment
of various programmes comes, I do not think
that there will be lack of resources. Only we
have to find ways and means by which we can
raise the resources and we can raise resources
for some good use that we can make of that.
The hon. Member from the Swatantra Party,
Shri Anand Chand, spoke. I do not know how
he thought that we shall go and open the safes
and the boxes of the villagers and try to take
out the gold and gold jewellery from them.
This is not the intention. Please do not
misunderstand and do not misinterpret .

SHRI AKBAR ALI KHAN: He was
replying to Mr. Bhupesh Gupta who raised it.

SHRIMATI TARKESHWARI SINHA: But
the whole context was wrong. There should
not be created an impression that this
Government is going to open every box in this
country and take out everything forcibly. The
whole country is there with us. I do not think
there is any need for causing or for taking any
action by violent or unscrupulous means. The
whole country is prepared to give whatever
they can contribute to the Defence efforts of
our country and, therefore, taking advantage
of this dedication of the country, we shall
certainly find out the various ways and means
by which we shall try to raise our resources.
Some of the programmes have already been
clarified, like the Ten Year Defence Bond, the
61 per cent. Fifteen Year Gold Bond, the Ten
Year Defence Deposit Certificate and the
Twelve Year National Defence Certificate.

SHRI A. D. MANI (Madhya Pradesh): May
I ask the hon. Deputy Minister what efforts
the Government are taking to strengthen the
resources of the States? Have you advised
them to suspend the prohibition programme?
That question was specifically raised here and
also raised i* the other House. I would like
th«
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[Shri A. D. Mani.] hon. Minister to
express her  own views as well as the
views of the Government itself.

Appropriation

SHRIMATI TARKESHWAR! SINHA: The
hon. Member knows very well that a meeting
of the National Development Council took
place and all the Chief Ministers themselves
were aware of the seriousness of the situation.
They have themselves taken the initiative of
raising as much resources as possible. Now,
we have not scheduled for any other pro-
gramme except for the programmes that we
have brought forward and which are before the
House and before the country. We have not
given them a package programme that you can
do this and you can do that. We have taken the
consensus of opinion, mutually discussed all
these problems and we have every hope that
they will also in their own intelligence and in
their own way of resourcefulness, certainly
come up to expectations. I do not think they
will lag behind. Now, the hon. Member does
not expect me to really announce or give an
answer to a specific question that he has put
before me, because that is a subject which was
not discussed in the National Development
Council, namely, the subject of prohibition.
He cannot really expect me to answer that
question on the floor of the House on the basis
of assumptions and presumptions.

Then, there are many other things that are
new. There are many suggestions which were
made by the hon. Members of the House.
Their suggestions will also be carefully con-
sidered. I can also tell you that we are
ourselves considering various proposals to
augment our resources, but you cannot expect
me to announce all those proposals to the
House just now because that would amount to
Budget proposals and it is highly improper for
me to deal in detail with those subjects. But
once again [ would like to tell the House that
we are conscious ©f the added
responsibilities which
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are going to fall on this country and on the
Government. We are aware of the problem,
seized of the situation, and we shall try to
draw 014 those resources which we can find
ourselves. In the very same connection the
question of gold bonds comes in. Hon.
Members have welcomed these gold bonds.
We feel that much more response will be
coming to the gold bond in due course. Many
people have not realised the significance and
advantages that are accruing from these gold
bonds, because this is the first step that has
been taken in order to mobilise gold in this
country. Our villagers have not seen, never
heard of that type of scheme that a gold bond.
can be taken in which they can invest gold and
gold jewellery. That is something new to them.
Therefore, it will take a little time. They have
to adjust themselves and have to know about
the several advantages, compare the
advantages of keepinf jewellery and gold with
them with that of taking gold bonds. If I ask
every member of the House personally, every
Member of the House would certainly say that
gold bonds are much more advantageous than
keeping jewellery or gold. If I think of having
more jewellery, I feel that the buying of gold
bonds will ultimately be of much more
advantage to me rather than just keeping the
jewellery. And then, as the hon. Finance
Minister has already said in various forums, he
is bound to see that the gold prices do not go
up. Rather all efforts will be made to see that
the gold prices are brought down further.
Then, since in the day before yesterday's
Consultative Committee meeting the Finance
Minister said that he wanted to bring down
gold prices further, as you have seen in the
morning's papers, there has been a reaction in
the gold market. The prices have dwindled
further. It is a welcome sign and I think the
prices will go down further. It is not a matter
of anxiety. It is a matter of happiness to us,
because then more and more people would be
coming in for gold bonds, which will be much
more ad-
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vantageous for the purpose of investment.
What are our proposals? The Ministry, the
Government are considering proposals by
which we can really make smuggling
completely unattractive, so that nobody may
have any temptation to do smuggling. The
whole trade in gold, so far as smuggling is
concerned, should be stopped. We want the
smuggling part to be made so unattractive that
a person will have no temptation to bring gold
to this country and sell gold at such a high
price.

SHRI AKBAR ALI KHAN: You are
encroaching on Mr. Bhagat and on the
Customs Bill.

AN HoN. MEMBER: It is complementary.

SHRIMATI TARKESHWARI SINHA: That
is true. It is an inherent permission that I have
taken from Mr. Bhagat. In this connection I
would like to say one thing. Some hon.
Members suggested that hoarded currency
should be treated on a par, on the same basis
as gold. Certain concessions have been given
to people bringing out gold and taking gold
bonds. Well, the same concessions cannot be
given to hoarded currency. because first of all,
for all our Defence requirements primarily
what we need is foreign exchange. The
problem of internal resources is there, but the
problem of taking such steps is also very
serious. We have to weigh the problem of
raising internal resources with the problem of
creating this unprecedented situation in which
we allow this hoarded currency to become
white money. That is a very serious
proposition, very complicated proposition. No
decision can be taken about that matter so
easily and therefore I do not accept the
proposition suggested by hon. Members that
the hoarded currency should be treated on the
same level as gold bonds and the same
concessions may be extended to the hoarded
currency which is supposed to be black
money. The foreign exchange problem is
entirely on a differ-
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ent footing and we require immediate foreign
exchange, very urgent foreign exchange and
therefore this special consideration has been
given to gold bonds for the hidden gold to
come above.

There was another point about proscription
of a particular book. Yesterday I myself
enquired, when the hon. Member spoke about
that—he quoted some Urdu shers and he sent
me that book—and I enquired about the
position of the book and I learnt that the
Government was already thinking of
proscribing that book even before the hon.
Member made a mention of that but there
were certain legal difficulties. Delhi was
having the Punjab Security of the State Act
and under that Act the opinion of the legal
advisers was and of the Law Ministry was,
that it would not be possible to proscribe this
book under that Punjab Security of the State
Act; but since the Defence of India Rules have
come into existence, this was under the
consideration of the Government and I may
inform the hon. Member—yesterday I
informed him in the Lobby but again for the
information of the House I may repeat—that
that book has been proscribed and yesterday a
notification had been issued.

Then there was another item which one
Member touched on. and that was that
Demand No. 49 should be completely
scrapped. I do not know whether the hon.
Member studied that Demand properly or not
because if he had studied it properly, he
would not have made that suggestion. We
have rather improved Demand No. 49. There
were discretionary grants that were at the
disposal of individual Ministers. What we
have done is, wp have collected that amount
from them and made a pool under the Cabinet
Secretariat. So there is not any additional
allotment under the Cabinet Secretariat for
discretionary grants. Actually what has been
done is to take the discretionary grants from
the hands of the individual
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[Shrimati Tarkeshwari Sinha.] Ministries to
be made into a pool, to be administered by the
Cabinet Secretariat, of course with the recom-
mendations of th, Ministries. The re-
commendation of the Ministries will always be
considered. The Cabinet Secretariat is not
going to disburse those grants without any
cause or without any reason. Naturally the
recommending Ministries always will forward
their propositions and they will be forwarded
to the Cabinet Secretariat for disbursement of
these funds but I think the House should
appreciate that it is an impovement over the
past situation that the res-nective discretionary
grants have been collected under one
administrative authority—that is the Cabinet
Secretariat, so that there should be no feeling
of this kind that proper coordination is not
being made and sometimes the just claims are
not being recognised.

Then there was another point that Mr.
Chordia raised that we spend a lot of money
in fighting our cases in the courts. I may
inform the hon. Member that it is only under
circumstances when we cannot settle particular
cases, that we take them to the courts. We
try every avenue for the settlement of those
cases but when we cannot, then out of sheer
compulsion we have to take them to the
courts, but hon. Members do not know
or they cannot have information about all the
cases that we settle. They only know of
the cases which Tire have to take to the
courts and for which we have to deposit the
money. Therefore I cannot really provide all
the huge lists of cases which are settled
by mutual discussion and consideration of the
parties, Government on the one side and the
other parties on the other, but I would only
say this that the percentage of cases going to
the courts is very very small and they are taken
to the courts as a last resort. He also
mentioned  about money being deposited in
the courts for saving the interest. He is a
very experienced member of the Legislature.
I would like him to know that
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unless and until the court orders, the amount
decreed against the Government is not
deposited in the court. Ony when the court
orders for the amount to be deposited, we
deposit it in the court and not for avoiding in-
terest.  If the interest is saved in that order, it
is for the good. If more interest is being paid
to the individuals, probably the hon.
Member would prefer that it is retained
with the Government so that more useful
work may be done. However, that is a
different argument and I do not want to drag
that argument any further, but I would like
to tell this that we do not really send the money
to the courts only for the purpose of avoiding
interest.  That is not the purpose. When the
court orders for the money which has been
decreed against  tfee Government to be
deposited in the court, then only we make a
deposit. I think I have covered all the points
which have been raised by hon. Members
sitting here.

Before I conclude 1 would once again
assure the hon. House that all steps for
economising in administrative expenses will
be taken which are necessary for war or for
defence purposes. Everybody realises the
significance of the situation. The Government
also realises the significance of the situation and
therefore  we  are ourselves aware of this
problem of economy. A ten per cent, cut
has been made in this Supplementary Demand,
the indication of which  was given in my
speech when I introduced it. We hope to have a
further cut in various expenditures which can
be avoided. We shall certainly see that
minimum of waste takes place. You must
have read in the papers that we have asked the
staff to do some more work. = The working
hours have been increased for the staff working
here. All these steps we are taking. We ar,
also trying to see that reduction of staff takes
place and no additional member of the staff is
employed when a vacancy occurs if we  can
really help, even at the level of Secretary. When
we see that more work has to
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be done and a particular allotment of
a particular Secretary has to be made

Customs

to other Departments, we shall see
that more work 1is entrusted to the
Secretaries  working in  that  Depart
ment rather than additional persons
being engaged for the same
amount  of work. We are try-

ing to find out various ways and means by
which we hope to have further economies in
our administrative expenses and I think the
House -.ill have no grievance against us. With
these words, I take my seat.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1962-
63, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRIMATI TARKESHWARI
Madam, I move:

SINHA:

"That the Bill be returned."

The question was put and the motion was
adopted.

STATEMENT RE DURATION OF THE
CURRENT SESSION AND HOURS OF
SITTING

THE MINISTER oF PARLIAMENTARY
AFFAIRS (SHRI SATYA NARA-YAN SINHA):
Madam, I had a meeting with Leaders and
representatives of
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various groups in the Opposition aa also some
other Members of Parliament, and discussed
with them the question of duration of the
present Session of Parliament. As majority of
the representatives of various parties were of
the view that the present Session of
Parliament might continue up to the 11th of
December as originally scheduled, the
Government have accepted their suggestion.

It was the unanimous opinion of those
present at the meeting that the Question Hour
might be dispensed with and that the House
might meet at 12 o'clock every day for its
normal sittings. This involves suspension of
Rule 29 of the Rules of Procedure and
Conduct of Business of the Rajya Sabha. 1
hope, Madam, you and the House would
agree to this arrangement which may be put
into practice from Monday next.

THE CUSTOMS BILL, 1962

THe DEPUTY MINISTER 1IN
MINISTRY oF FINANCE (SHRI
BHAGAT) : Madam, I beg to move:

THE
B. R

'That the Bill to consolidate and amend
the law relating to customs, as passed by
the Lok Sabha, be taken into
consideration."

This Bill, Madam, had been earlier referred
to a Select Committee by the Lok Sabha and a
number of important changes are incorporated
in the Bill as a result of the deliberations of
the Select Committee. I may now give a broad
analysis of the general background and
pattern of the provisions of this Bill.

The Sea Customs Act, 1878, which lays
down the basic law relating to customs was
enacted more than 80 years ago. Though it has
been amended from time to time to meet the
changing needs on specific points, no general
and comprehensive revision of the Act has
been undertaken. The



